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and they have contacted the State
Government who are taking action;
and I would submit that they are
taking fairly good action.

ot gew wex ww ;WA ot ¥
wamar e goa @ /vt ¥ ag s fe,
o wEIE q ¥ | & I g §
fr foaq sifergi SYosor T E W §
e & avex § o i agt oF =y aewar
wreg gfaga §, 4 s o g &
wEEgi ¥ ag % fFar qr ?

Shri Sanjiva Reddy: A psepara‘e
question might be tabled. I do not
know whether there iz only one union.

8hri Bade: There is only one union
there. The hon. Minister is avoiding
the question. There is only one union
there. I want to know whether the
person who has been arrested belongs
to that union or mot.

Mr. Speaker: The hon. Minister says
that he does not know it now. A
separate question might be tabled.

Shri Sanjiva Reddy: I take the
information from the hon. Member,
He may be correct.

Allotment of Scooters to Government
Employoes

{ Shri Yashpal Singh:
. Shrl Bagri:
T ] Dr. L. M. Siaghvi:
J[sm Lakhmu Bhawani:

Will the Minister of Industry and
Sapply be plessed to state:

(ay whether the rules for the allot-
ment of scooters from the Central
memem pool have been changed;

(b) it so0, the precise changes made
therein?

The Deputy Minister in the Misls-
fry of Industry and Supply (Shrl
Ribudhendra Misra); (a) Yes, Sir.

{b) Urder the revised rules omly
applicants drawing a minimum pay
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of Rs. 350.00 per month will be con-
sidered for allotment of scooters.
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Shri Ribodkendra Misra: No, Sir.
Under the rules, that is not permis-
sible.

Shri Dajfi: That we also know, But
does ‘it happen like that?

8hri Indrajit Gupta: Is it violated?

Shri Bibudhendra Misra: Not the
rules.
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Shri Bibudhendra Misra: The pub-
lic's quota has nothing to do with the
Central Government's quota. It is
altogelther scparate. The Central Gov-
ernment quota is meant for MPs, Gov-
ermment servants, publlc gector
undertakings, press representatives
etc. Dealers also get gome quota. The
public are also entitled to take it from
them.

Shri D. J. Nalk: Has any misuse
been made by persons who get these
scooters?

‘The Minister of Heavy Engineering
and Indusiry in the Minisiry of Indus-
try and Swpply (Bhri T. N. Bingh):
Misuse may have been made. If any
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such case comes to my notice, I assure
the House that I will certainly take
action. Wherever such a case has
come to notice, independently I am
taking action

Shri Daji: Has it come to Govern-
ment's notice that though the rule is
that there should be no transfer for
the first two years of the allotment
«of the scooler, it is violated in the
sense that though the reglstration may
be in the name of the person who
-originally had been allotted it, he sells
it in the black-market? Scooters
allotted to some people in the public
sector undertakings and to, some gov-
ernment employees find their way to
the black-market. Has this loophole
come to the notice of Government,
and if so, what steps do they pro-
pose to plug it?

Shri Bibudhendra Misra: There
have been some complaints about it,
though not any specific complaint by
any specific name. There is certainly
this loophole that though the rule is
that it should not be transferred
before two years, the rule is violated
in the sense that though the regis-
tration remains in the name of the
original allottee somebody else is
using it. We are considering what
steps to take to stop this.
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Shrl Bibndhendra Misra: There is
no monopoly. As a matter of fact,
the ban on production of scooters had
been lifted and fresh applications
were invited. As I have told the
House, as many as 174 applications
have been received, They are being
processed now,
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Shri Bibudhendra Misra: It is very
difficult to process 174 applications so
soon. We have appointed a technical
committee. They are now consider-
ing it. After they get the list ready,
which we hope may be by the end
of next week, it will be placed before
the committee dealing with it.
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Shril Bibudhendra Misra: There are
some applications pending.

Shri R. 8. Pandey: In order to pro-
duce more scooters, is it a fact that
Government invited applications from
the public? If that is, when is Gov-
ernment going to take a decision on
the applications?

Shrl Bibndhendra Misra: I have
already answered it.
Shri P. R. Chakravertl: In view of

the urgent demand for scooters, have
Government fixed a quota for the last
year of the Third Plan?

Shri Bibudhendra Misra: There is

no separate target in the Third Plan
for scooters.

Shri D. C. Sharma: Why is it that
a minimum pay of Rs. 350 per month
has been fixed for allotment of a
scooter to a government servant?
What are the criteria applied in fixing
this target?
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Shri Bibudhendra Misra: Former-
ly, any Central Government servant
was free to make an application for
a svooter. It is well known that the
Central Government quota could not
cater to the demand of all the appli-
cants, So, in February, as many as
17,000 applications were pending.
Therefore, the Government decided to
lay down some rules for allotment,
and it was fixed at Rs. 500. One of
the conditions was that any Govern-
ment servant not getting a salary of
Rs. 500 would be eligible to make an
application, but then, as is well known,
a demand was voiced in the House
and Members of Parliament felt pro-
bably that Rs. 500 was too high and
it should be reduced. Now, after
considering that, it has been reduced
to Rs. 350.

Swadeshi Steel Plant, Ranchi

+

Shri P. C. Borooah:

Shri Indrajit Gupta:

Shrimatl Tarkeshwarl
Sinha:

Shri Madhn Limaye.

Shri Ram Sewak Yadav:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether a completely “Swa-
deshi” Steel Plant is to be set up under
the Fourth Five Year Plan;

(b) if so, the capacity and other
salient features of the plant; and

(c) where it is to be set up?

The Deputy Minister in the Minls-
try of Steel and Mines (Shri P. C.
Sethl): (a) and (b). It will not be
practicable to set up a steel plamt
which has been fully fabricated indi-
genously during the Fourth Five Year
Plan period. Every effort is however
being made to maximise procurement
of equipment supplies from indige-
nous sources.

(¢) Does not arise.

Shri P. C. Borooah: May I know
whether this swadeshi plant is going
tg be fabricated, and how It will com-
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pare with the fabrication of other
plants?

Shri P. C. Sethi: The fabrication
position is gradually improving. In
Bhilai when we started it was 10 to
15 per cent indigenous production. Im
the gixth blast furnace coming up
there, 50 per cent would be indige-
nous.

Shri P. C. Borooah: May I know
whether the Hindustan Engineering
Corporation has been entrusted with
the work of fabricating this plant?
Is it a fact that 40 per cent of the
equipment supplied by HEC to Durga-
pur was rejected; and if so, may T
know what steps have been taken so
that this sort of defect is not repeated?

Shri P. C. Bethi: HEC, Ranchi,
would be the premier producer as far
as equipment i3 concerned. Apart
from that, there would be some pri-
vate sector fabricators also. They
would be manufacturing 18,350 tons
per year.

Shri Indrajit Gupta: Has any
assessment been made as to what per-
centage of the fabrication work of the
Bokaro steel plant can be done Indi-
genously.

Bhri P. C. Sethl: It would be ap-
proximately 35 per cent.

Bhrimati Tarkeshwari Sinha: May
1 know whether there iz a wide diffe-
rence between the landed cost of im-
ports and the indigenous material
manufactured by HEC, and whether
the Ministry has requested that pro-
duction of indigenous material should
be at least on a par with the landed
cost, and if so, the reaction of HEC to
that request?

Shri P. C. Sethl: In the beginning,
when production starts, of course it
is not possible to maintain parity, but
as soon as HEC improves, certainly
their cost would go down.

Shri M, R. Krishna: May I know
whether, to make this project a suc-
cess, Gover t will be compelled to
pull out technical people from other
steel factories?






